OPEN_COURT

CENTRAL ADMINISTRAT IVE TRIBUNAL
ALIAHABAD BENCH
ALIAHABAD,
Tt Lt Al deid

Allahabod this the 16 day of October lg9%o,

Original application No. 182 of 1990,

Hon'ble Dr. R.K, Saxena, JM
Hon'ble NMr, DS, Baweja, AM

M.,A. Khan, afa 22 yeats,
S/o Sri Sultan Khan, R /o
House No, 107, Nanckgenj,
Sipri Bazar, Jhansi.
sev e hpplican't .

C/A Sri Rakesh Verma

versis

1. Union of Indie through General

Manager, Central Railway, Bombay V.T.

2. The Divisional Railwdy Manager,
Central Railway, Jhansi,

.. eess Respondents,
C/R S‘ri G.Pc Agar'a”."al

ORDER (CBRAL)

Hon'ble Dr. R ,K, Saxera, JM

This O, . has been filed by one KA. Khan
seeking the appointmert pased on loyal guota. The prief
facts of the case are that the father of the applicant
gultan Khan was working as Khelasi in the year 1974 when
+he Union of the Railway employees had given a call for
strike. The father of the applicent did not participetee
in the strike beccuse the assurance was given to the
emp loyees who did not take pert in the strike to bé benefi-
ted by extending the period of retirement by six months
to 12 months, increment be given and the children of those
'employees.whb did not participated in the strike shall be

given preference in the employment ., It 1s said thet the
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father of the applicamt had not participated in the strike
and therefore he was entitled for the benefits. The
applicant who is son of the loyal employee Sultan Khan

is seeking employment ,

25 Before the 0.4 . being admitted, notices were
issued to the respondents but no counter reply has been

filed,

&, In other metters of this nature, this Tribunal
has taken the view thet the claim of emp loyment on the basis
of the fether or guerdian of the applicant being loyal
during the strike period was ageinst the Gonstitutional

provisions, The result was that the O.,a, were dismissed,

4, In this case also the relief sought is
based on the fact that the father of the applicant has
rendered services during strike and therefore his son =
applicant was ert it led to be given job., We are of the
view that such @ demend is anconst itutional @and therefore

O.A, does not remain maintainable., It is'therefore
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